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ORDER
TCP No. 767l I&BP/NCLT/MB/MA}U2017

The Petitioner is absent. The Counsel appearing on a Financial Crcdik)r

behalf having stated that SARFAEST proceedings are alrtadv against the Corporak,

Debhr, therefore, the said Financial Creditor is intended to filc Interlcnc

Application in this case.

Ho\\,cver, since the Petitioner is absent, list this matter r{ith perempt()r\.

dire.tion to the petitioner to.lppear and ar5;ue on the nert date oi he.ring, failing

which, the Petition will be dismissed for default.

Lisl this matter on -1.12.2017
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